fil 7. 27c66F IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL

éf PRINCIPAL BENCH: NEW DELHI

1

1. OA No. 7462/97 mp 3184797

Sh. ‘Ram Dev Sharma & Ors.

- Z. OA No. 1340/88 mp 3199/97

A Smt. Nirmel Rai

3. 0A No. 1207/90 MP 3202/97

Sh. B.K. Pathak

‘f 4. OA No. 2279/89 mp 3703797
‘i Sh. Jaibir Singh

5. oA No. 27274790 mP 3750797

Sh. Jagram Singh

Versus

Dalhi Administration & Anr.

e
- f‘ Sh. J.P. Varghese
2

Mrs. Avnish Ahlawst

CORAM

-. Date of decision: 16.07.93

.. Anplicants

.. Applicant

. Applicant

. .Appiicant

. .Anplicant

. .Respondents

. .Comsel for the applicant

..Comsel for the respondents

Hon"ble Sh. P.K. Kartha, ViceChairman (.1)

Hon"ble Sh. B.N. Dhoundival, Member (A)

ORDER (Oral)

{Delivered bv Hon"ble Sh. P.K. Kartha, v.C. (J3)
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We have heard the learned coumsel for both parties on MPs

-filed by the' Original applicants in the main application. The

CCopraver mn(\talned “in ‘these MPs is thét"the jwdc;ement of thig

9.
Tribunal dated ~25.10.91 be clarlfled and 1t should be Aﬁt— out in

para i5 of the judgement that the rate of pavment to the amhmants
by way of pay and allowences should be at the same rate as is being

received By -similar placed staff of thp De]hl Admlnlstrat_lm with

effect. from 23.4.86 or the UGC scales.

2. ~.In the operative part of the judqgnent dated 25.103.91,

.

the reqr)ondpntc, were d1rected to treat the appncants as the

v

emplovess of ‘thé Delhi A&mnIGtratlon who have been rendered

Collage with effeét from April, 1991. The applicants shall ba
Given alternative pl;cement in posts in the Delhi Adminisﬁration
camnensurate  with their qualificstions and experience. in
accordance mth an apnrmrlate scheme to be prepsred bv them. They
would also be. entitlisd to na\_f and allowances for the perind from

the taske over of the Management of the said College till they sare

givan altemative Jobs and all consequential benefits.

3. The lesrned counsel for the applicants in these MPs has
O—

relied upon pars 13 of the judoement @ in support of the praver

made in the ™MP that the applicants would be entitled to the same

rate of pay and allowances as recular emplovees of  Delhi

Administrstion from the date of take over of the Msnagement.

4. The respondents have filed Itheir reply to the P in which

they have stated that the MPs are not maintajnable.
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5. Aft_er hearlnq both partles we fee]
souqht 1n t_he MPS -nnot be qranted by way of c]ar:lflcatlon. L
hcuever

Judqement in accx)rdancp mth ]aw, 1f
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:at hberty to seek rev:su of the
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